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What has been challenged in this case are the notifications

Annexures'A' and 'B' by uhich the Gouernment of India has

introduced the system of working for fiv/e days in a uieek

and increasing the number of working hours to compensate the

loss Caused by declaring Saturday also as a holiday. It is

a policy decision taken for the efficiency of the administration,

uhich cannot be termed as arbitrary. Ue, therefore, see no

good ground to interfere. Petition fails and is, therefore,

dismissed. No costs,

( I.K. RASGpTRA ) ( U.S. MaLIMATH )
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